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DISTRICT: NALBARI 

IN THE COURT OF JUDICIAL MAGISTRATE FIRST CLASS CUM MUNSIFF 

NO- 1, NALBARI 

    

G R Case No: 1813 of 2013 

 

 

                 State of Assam 

 

Vs 

 

 

   Sri Pankaj Deka @ Dhan and 2 others 

 

  .…..Accused persons 

 

 

Present : Dulumoni Das, JMFC CUM MUNSIFF NO- 1, NALBARI 

  

Learned Advocates appeared  

For the prosecution ------ Smt. Pritima Devi Ld. APP 

For the Defence ----- Sri Jayanta Kalita 

Evidence Recorded On: 10/4/2015 

Argument Heard On: 06/04/2018  

Judgment Delivered On: 06/04/2018 

 

 

 

JUDGMENT 

 

 

1. The Prosecution Case in nutshell is that an ejahar was lodged on 

28/11/2013 with Mukalmua PS by one Josoda Koibarta stating inter alia that 

on 27/11/13 at around 11 PM the accused persons conjointly entered in the 

courtyard of the informant illegally and scolded family members of the 
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informant and on their being step out the accused persons physically 

assaulted informant and her grand daughter-in-law Sangita Das and when 

they shouted the villagers rescued them. Hence, this case.  

      

2. Upon receiving the ejahar, Mukalmua PS registered FIR as Mukalmua 

P.S case No- 358 of 2013 u/s- 447/294/323/354/34 of IPC and conducted 

an investigation, thereupon charge sheet is submitted by Sri Nikhil Ch Ray 

SI against the accused namely Sri Pankaj Deka (Dhan), Sri  Bikash Dutta 

and Sri Anjan Dutta for trial u/s 447/294/34 of IPC. 

 

3. In due course, the accused persons make their appearances and they 

are furnished with the copies as required u/s 207 CrPC. Upon hearing the ld. 

Counsel for the parties and on perusal of the record, the particulars of the 

offences punishable under sections 447/294/34 of IPC is stated to them by 

my ld predecessor, which they pleaded not guilty and claimed to be tried. 

 

4. In support of the case, prosecution examined single witness. 

Prosecution failed to bring any other witness since 2015, hence prosecution 

evidence is closed. Statement of accused persons u/s 313 CrPC is dispensed 

with.  

 

5. POINTS FOR DETERMINATION 

 

A. Whether on 27/11/13 at around 11 PM you all in furtherance of your 

common intention illegally entered in the courtyard of the informant 

with intent to commit an offence and thereby committed an offence 

punishable U/S 447/34 of IPC? 

 

B. Whether on the same date, around same time and place you all in 

furtherance of your common intention scolded informant and her 

family members with obscene words audible by public and thereby 

committed an offence punishable u/s 294/34 of IPC? 
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6.  I have gone through the evidence on record, heard arguments from 

both sides. My decision and reasons thereof are discussed as under. 

7.  DISCUSSION, DECISION AND REASONS THEREOF 

8. PW1 Sri Deben Koibarta in his evidence deposed that Jasoda Koibarta 

is his brother’s wife and accused persons are known to him. He deposed he 

is not aware about occurrence.  

9. From the evidence of solitary prosecution witness it appears that 

there is no incriminating against the accused persons. The prosecution 

witness is not aware about occurrence. Prosecution is found failed to bring 

any other witnesses in support of prosecution case. The solitary witness did 

not put light on any alleged incriminating material as stated in ejahar 

against the accused persons.  

12.  Situated thus, I find Prosecution failed to establish offence u/s 

447/294/24 of IPC against the accused persons. Hence, the accused persons 

namely Sri Pankaj Deka (Dhan), Sri Bikash Dutta and Sri Anjan Dutta are 

hereby acquitted and set at liberty forthwith. 

13.  The bail bond furnished shall discharge on expiry of six months from 

today u/s 437A Crpc. 

14.  Given under my hand and seal of this court on this 6th day of April, 

2018. 

 

        DULUMONI DAS 

        JMFC, NALBARI 

 

 

 

 

 

 



  GR No- 1813 of 2013 
  (Page Number 1 to 4) 
 

4 
 

APPENDIX 

PROSECUTION WITNESSES 

PW1- Sri Deben Koibarta 

PROSECUTION EXHIBITS 

None 

DEFENCE WITNESSES 

NONE 

DEFENCE EXHIBITS 

NONE 

Dulumoni Das 

JMFC, NALBARI 

    ***************************** 

 

 

 

 

 


